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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O%. NO/375/93 

DATE OF DECISION 13/2/1995 

Shrj flari Rari T 	 Petitioner 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

Versus 

Union of Iridid & ors. 

Ar ..3.Aothani 

[(s]7!1J 

The Hon'ble Mr. 1. B.2atel 	 Vice Chairman 

The Hon'ble Mr. K. Ramamoorthy 	 Aminjs tra tive Member 

JUDGMENT 

1. Whether Reporters of Local papers may be allowed to see the Judgment ? 

2, To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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Shri Hari Ram T 

woncing as Goods Driver 
Jestern Railway, 
Surandranagar. 	 Applicant 

Advocate 	i1r .G.A.Pandit 

versus 

Union ot India, Through : 
The General anager, 
W .Rly .Churchgate, Bombay. 

Divisional Railway Managex., 
.Rly., Kothi Compound, 
Rajxot. 

Sr.Divisional 'iechanical Lngineer, 
W.Rly.,i.othi Compound, 
Raj icot. 

as$istant Loco Foreman, 
W .Rly.,Surerldranagar. 	 Respondents 

Advocate 	Mr A. S. Ko the i 

ORiL OFDER 

O.A. 375/93 
Dat: 13/2/95 

Per }ion'ble ir.T.B.Patel 	vice Chairman 

1r.Pandit is iiot present. In view ot 

para 3 (3) ot the reply tiled by the respondents in 

C.. 4
6/94w it appears that the grievance of the 

applicant no longer survive. as he has already passed 

a 

-3- 
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the necessary test aud he 	regularised as Goods 

Driver. On this basis, the Contempt  Application is 

disposed of today. On the same basis, the O.A. 

now does not survive and stands disposed of accordingly. 

However, if there is any difficulty, the applicant 

may move for revival of the O.A. No order as to costs. 

C K.RnCOI17 ) 
	

( N.B.atel ) 

Member (A) 
	 Vice Chairman 

S sh* 

a 
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CENTRAL ADNINISTATIIJ TRIBTJN AZ  

AHMEDAB;) BENCH 

Applicatian No 

Transfer Aopljcatjon No. 	
cf ---.- - 

CERT IF ICTE 
Certified that no further actioj is rejre to be taken and 
the case is fit for consigne 	

t the Record Room (Decided) 
IT)ated 	 - 

Countersign 

- 
Sect;z'n Cffjcer.  

Signat 	of/the Dea1in 
ASSitant 
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